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TWANTS COMMISSION (AMENDMFN’I\

ACT,

[, 1970 __

No. 27 OF 1970 _

e

[3rd June, 1970.1

An Act to amend the Univgrsity Grants Commission Act, 1956.

BE it enacted by Parliament inj the Twenty-first Year of the Repubhc

of India as follows;—

1. (I) This Act may be calledi the University = Grants Commission ghort ﬁﬂ:e

(Amendment) Act, 1970. and com-
. . mence-
(2) ‘It shall come into force on kuch date as the Central Government ™ent:
may, by notification in.the Official | Gazette, appomt ,
30f 1956, 2. For section 5 of the Un1ver<1ty Grants Commlssmn Act 1956 Substitu-

tion of

- (hereinafter referred to as the prln"lpal Act), the followlng section shall new section

be substituted, namely —

for section

“5'. (_1) The Commission shall consist of— = .. . Composi-
. . tion of
! (i) a Chairman, and the Com-

“to be- appo‘inted‘ by the Centra
(2) The Chairman shall be

" (i) eleven other members,

mission.

Government.

chosen from among persons who are

 not officers of the Central Government or of any State Government.

 (3) The other members shall be chosen as follows —

(@)..two.: members:. from among. the.. officers..of . the. Central
v'Government to represent that Government;

(b) not less than five

members from among persons who

are, at the time when thgy are chosen as members, teachers of

Universities:

-Provided that no pefson, who is the Vice-Chancellor of a
~University or the-head of an institution which is eligible under
“this Act to receive grants from the Commission, shall be chosen

to be a member of the Commission;

(c) the remaining nfumber from among—

(1,) persons replfesentmg 1ndustry, commerce or agrlcul—

ture
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e B (1) persons reprekenting engineering, legal, medical or
: other learned professipns, or

(ii1) persons who are educationists of repute or who
have obtained high achdemic distinctions, not being persons
\ who are officers or tedchers of Universities:

Provided that notiless than one-half of the number so
chosen shall be from. gmong persons who are not officers: of -
the Central Government or of any State Government.

(/) The Commission may {elect from among its members a
Vice-Chairman who shall exercise such of the powers and discharge
such of the duties of the Chaizman as may be prescribed.

(5) Every appointment undér this section shall take effect from
the date on which ‘it is notlﬁec{g by the Central Government in the

~ Official Gazette.”. |
ﬁ‘;gﬁnéif- 3. In section 6 of the principal Agt,— ' SR R

section 6,
‘0,.. (%) for sub-section (/) the %ollowmg sub-section Qhall be subs-
t1tuted namely:—

i “(n A person appointei as Chairman or other member,
a unless he becomes disqualifiedl for continuing as such under the :
L rules that may be made under this Act, shall—

(¢)- in the case of an_ir_man, hold office ;'zfor‘ a term of
five years; and '

(b) in the case of ary other member, hold office for a
term of three years: S R, )

Provided that—

(i) a person who has Held office as Chairman shall be
eligible for further  appointment as ~Chairman . or other
_member, and :

(i%) - a person who has held office as other member shall
be eligible for further appointment as Chairman or member,

so, however, that in either casge, a person who has held office for

s i tpew teFmS, - in-eany:--capaceity, whether -as. Chairman: or = other
member, shall be inéligible- fbr any ‘ further: appointment as
Chairman or other member.”;i

(i) to qub section. (4), the followmg proviso shall be added,
namely _

“Provided that out- off, the members: -appointed under
clause (ii) of sub-section (/) of section 5, the Central Govern-
ment may appoint such number: of members, not exceeding
three, as it may think fit; as Whole‘-time members.”.

Amendment 4 In section 12 of the prmmpal Act—-

- of sectien ‘

12 (i) in clause (c), for the words “necessary for the development
of such Universities”, the words: “necessary or appropriate for the
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development of such Universities oy for the maintenance, or deve-

lopment, or both, of any Qpemﬁed ctivities of such TUniversities”
shall be substituted;

(i1) after the proviso to clause (c), the following further proviso
shall be added namely:—

“Prov1ded further that the| Commission shall not give any
grant to any. Unlver51ty which i s established )fter the ¢ommerice-
ment of the University Grantg Commission’ (Amcndmont) Act,
1970, without the previous approval of the Commission and of

the Central Government.”; |

(ti1) after clause (c), the fofilowing clause shall be inserted,

namely:-— _ |

“(cc) allocate and disburs¢ out of the Fund of the Commis-
sion, such grants to institutipns deemed to be Universities in
pursuance of a declaration rhade by the Central Government
under section 3, as it may dpem necessary, for one or more of
the following purposes, namely:-— ' ‘

(i) for maintenan_(__;e n special _caiées, ‘ o
i . (@) for development,
(i) for any other general or specified purpose;”

- B! After section 26 of the pr1nc1pal Act, the following section shall be 'I\nsertmn

L . i ) ot new. .
inserted, namely: . " section 27.

“27. (I) The Commission 'may, by redulatlons made under thls Power to

Act, delegate to its Chairman, or any other whole-time membér or Yelegate.
“officer, its power::of general superintendence and direction over the
" bdsiness trahsacted by,.or in, the Commission, including the powers
,"””With regard to' the expenditure incurred in. connection . with - the
‘fnaintenance of the office and intermal administration of the Com-

mission.

" (2) No regulation shall be made under this section except with
‘the previous approval of _the Cen‘rral Government ”,

6. Every member of - the Commissign holding ofﬁce as such imme- %I‘ransz- ;
diately before the commencement of this Act, ‘shall continue to hold V‘)‘é?oagb
such office after such commencement until the reconstitution” of the

Commission in accordance with the prov151ons of the pr1nc1pal Act, as

Provided that the person hnldlng immediately before the com-
mencement of this Act, the office of the Chairman, shall continue to hold
that office by the same tenure and upbn the same terms and conditions

as he held it immediately before such - commencement
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